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Irregularities in united Commercial 
Bank

6102. SHRI HUKAM CHAND KA- 
CHWAI:

SHRI MADHAV PRASAD 
TRIPATHI:

Will the Minister of FINANCE be 
pleased to state:

(a) is the Government aware that 
some appointments have recently been 
made to allure certain Government 
officials on the Board of the United 
Commercial Bank on deputation in the 
Bank;

(b) if so. is it a fact that a niece ol 
one Government director of the Bank 
has been appointed apprentice by 
creating a special post;

(c) is it also a fact that Reserve 
Bank officer on deputation in the 
United Commercial Bank has been 
appointed Chief Vigilance Officer and 
Chief Inspector in continuation of the 
deputation on his retirement from the 
Reserve Bank on a much higher salary 
and perks, and

(d) if so, the action proposed to be 
taken by the Government thereon?

|THE MINISTER OF FINANCE 
(SHRI H M. PATEL): (a)
and (b) It is presumed that the re­
ference is to the appointment of cer­
tain apprentices in the United Com­
mercial Bank. According to thr bank 
one Kum Anjana Guha was anpoint- 
ed as an apprentice on 2nd January,
1976 for a period of two years on a 
monthly stipend of Rs 250 without 
any obligation on the bank to ab­
sorb her in its service. The appoint­
ment was made on the recommenda­
tion of Clarion Advertising Services 
Ltd, the bank’s publicity agents. She 
left the bank on 31st December, 1977 
on completion of the apprenticeship. 
It is reported that Kum. Anjana 
Guha is a distant relation (daughter 
of sister-in-law) of Shri D. N. Ghosh 
who was once a Government Director 
on the Bank’s Board. Shri Ghosh c«a«-
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ed to be a Director of the bank even 
prior to Kum Guha’s appointment as 
an apprentice in the bank on 2nd Ja­
nuary, 1076

The bank similarly appointed two 
more apprentices during the period

(c) The Reserve Bank has repoited 
that none of the officers of Reserve 
Bank of India (Department of Bank­
ing Operations and Development) 
either in service or retired, is at 
present on deputation with the United 
Commercial Bank Shri D P Galwan- 
kar and Shri A K Basu, two senior 
officers of the Department of Banking 
Operations apd Development were 
placed on deputation with the bank 
effective from 18th July 1970 and 
22nd May 1972 respectively and were 
permitted by the Reserve Bank to 
continue in that bank on a contract 
basis for a period of two years aftei 
their retirement in July 1973 and 
October 1972 respectively While Shri 
Galwankat was designated by the 
bank as Officer on Special Duty Shri 
Basu was designated as Chief Ins- 
pectoi Neither of these two officers 
is at present, in the service of that 
bank

(d) In view of the foregoing no 
action m the matter is called for
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